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REPORT ON BEHALF OF REGIONAL OFFICER, HARYANA STAT
P TION NTR BOARD, HISAR, HARYANA 1IN THE
PLI E OF ORDER DATED 09.10.2020.
Sr Particulars Annexure Page
No' : No.
I. | Report on behalf of Regional Officer, HSPCB in 1-3
the compliance of order dated 09.10.2020
2. | Analysis reports for the months of Nov, Dec | Annexure- 4-7
2020 and Jan, Feb 2021 1 Colly
. 3. | Copy of Analysis report dated 25.03.2021 Annezxure- 8
4. | Environment Compensation of Rs. Annexure- | 9-10
3,24,99,600/- already imposed vide order 3
dated 13.07.2020
5. | Punjab & Haryana High Court orders dated | Annexure- 11
19.11.2020 4
6. | Copy of order dated 15.01.2021 Punjab and | Annexure- | 12-15
Haryana High Court 5
7. | Prosecution approval for filing complaint Annexure- 16-171
6
8. | Copy of PHED letter 6268 dated 07.04.2021 | Annexure- 18
along with copies of DDs dated 07.04.2021 7
9. | Copy of time bounded action plan Annexure- | 19-25
submitted by PHED 8




BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
O.A. No. 887 of 2019
IN THIS MATTER OF:-

Sukhwapti. -~~~ Applicant
Versus
State of Haryapa Respondents,

REPORT ON BEHALF OF REGIONAL OFFICER, HARYANA
STATE POLLUTION CONTROL BOARD, HISAR, HARYANA
IN THE COMPLIANCE OF ORDER DATED 09.10.2020.

Most Respectfully Showeth:-

1. That the 6 MLD STP, MBBR (Moving Bed Biological Reactor)
based, PHED Division-II Dhani Garan, Barwala, Hisar has
installed for treatment of domestic effluent of Barwala town.
The Said STP has restarted functioning from the month of oct,
2020 onwards, thereafter samples were taken by Regional
office, Hisar and results for monthly sampling of Nov 2020, Dec
2020, Jan and Feb 2021 were found within prescribed limits
except fecal colifiorm. The copies of Analysis reports for the
months of Nov, Dec 2020 and Jan, Feb 2021 are enclosed as
Annexure-1 Colly. However, the said STP is not found proper
functional during recent sampling conducted on 18.03.2021 by
Regional office Hisar and as per latest Analysis Report No.
1477-1478 dated 25.03.2021 the parameters i.e. BOD, COD
were found slightly exceeding from the prescribed limit in
addition to the fecal Colj form. The copy of Analysis report
dated 25,03.2021 enclosed as Annexure-2.

- The Environment Compensation of Res. 3,24,99,600/- already
imposed vide order dated 13.07.2020 by the Competent

Authority, the copy of the same is enclosed as Annexure-3,



The PHED Div. No. 1, Hisar has filed a CWP No. 19755/2020
before Hon'ble Punjab & Haryana High Court to challenge
Environment Compensation order dated 13.07.2020 and the
Hon'ble Court has issued stay against the above said
Environment Compensation order vide order dated 19.11.2020.
The copy of Punjab & Haryana High Court orders dated

19.11.2020 in the matter of CWP No. 19755 of 2020 is

enclosed as Annexure-4,

. On dated 15/01/2021, the Hon'ble Punjab & Haryana High

Court has directed to petitioner to deposit 50% of total

amounts i.e. 1,62,49,800 of Rs. 32499600 for which EC order

dated 13.07.2020 passed by Competent Authority. The copy of
order dated 15.01.2021 Punjab and Haryana High Court
attached as Annexure-5.

. In compliance of above order passed by the Hon’ble Punjab &
Haryana High Court, the Public Health Engineering Department,
has deposited 50% of the payments as directed by Hon'ble
NGT, New Delhi in the mode of Demand Drafts No. 582139 &
582040 Dated 07.04.2021 of Rs. 15499000 and 750800/-
respectively to Haryana State Pollution Control Board,
Panchkula. The copy of PHED letter 6268 dated 07.04.2021
along with copies of DDs dated 07.04.2021 attached as
Annexure-6.

. That the prosecution approval for filing complaint against

above mentioned STP, responsible officers/ persons for its day

to day operation has already been accorded by the Competent



Authority vides order No. 4940 dated 16.06.2020. The copy of
order dated 16.06.2020 attached as Annexure-7

. That the Public Health Engineer Department Div-II Barwala
Hisar has submitted time bounded action plan for reduction of
fecal coliform level in the treated effluent of the STpP by
enhancing chlorination before 30.04.2021 and also submitted
that by overhauling the said STP upto 30.04.2021, other
Parameters i.e. BOD, COD will also be within prescribed limit.

The Public Health Engineer Department in the action plan

submitted that they will make provision for utilization of

treated sewage for non potable purpose up to 28.02.2022 by
constructing RCC storage tank of adequate capacity along with
HDPE Pipe line of 3.50 KM, so that treated effluent can be
utilize for irrigation purpose. The said department has also
Proposed the construction of rapid sand filtration with advance
chlorination system for tertiary treatment , so that the BOD of
treated effluent of the STP can be bring below 10 ml/I and
same can be utilized by Rajiv Gandhi Thermal Power Plant,
Khedar-Barwala, District Hisar. Copy of time bounded action

plan submitted by PHED attached as Annexure-8.

REGIONAL OFFICER,

HSPCB, HISAR
Date: 12.04.2021

Place: Hisar
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Report No- 1026-1027
Dated: - 02.12.2020
Code- HSR-STP-008 .

1 hereby, certify that I Ramniwas Sharma, Board Analyst duly appointed under sub section (3) of section
53 of the Water ( Prevention and Control of Pollution) Act 1974 (06 of 1974) received on the 24™ Day of
November 2020. From Sh. Rakesh Kumar Bhonsle, (R.0) a sample of Liquid Domestic EfMluent of M/s 6
MLD STP, PHED, Barwala at Vill-Dhanj Garan-Barwala, Distt. Hisar. Collccted on 24.11.2020 from Inlet &
Outlet of STP for analysis. The sample was in a condition fit for analysis reported below—

I further centify that I have analyzed the above mentioned sample from 24.11.2020 to 02.12.2020 and
declare the result of analysis to be as follows:

ir. Parameters . Result Result Permissible | Test Method
INO. Limit
_ L. | Sample Collected from Inlet of STP | Outlet of STP —_
X ' !
2. | Appearance Greyish Almost Colourless | — 7
3. | Odour Bad Almost Odourless | —
4. |pH 8.6 8.2 5.5-9.0 APHA 4500-H+B
5. | Suspended Solids, mg/l 450.0 32.0 100.0 APHA,2540-D
6. BO‘D, mg/l . 138.0 24.0 30.0 APHA 3500-B i
7. COD, mg/1 4240 96.0 250.0 APHA,3500-B ﬁ”
8. .| Oil & Grease, mg/l .| 80 . |ND . 10.0 APHA 5220-B "
9. | Conductivity, mg/1 4480.0 23700 — —
10. | Total Coliform, MPN/100 ml | 520000.0 210000.0 . /
) [ Fecal Coliform, MPN/100m1 | 3500000 [ 1300000 <100 !
I 12. | Streptococci, MPN/100mI 48000.0 18000.0 - ,l

The Conditions of the seals, listening and container on receipt was as follows:

- oMainer had its seal found intact and in order, slip on the container had the signaturc of the representative of the
| '™dustry and the Board,

i Signeq this, 02 December 2020.

| » fatory of the

B:'Yana State Pollution Control Board, '
058-7-8, Urban Estate-11, Hisar

fisar Laboratory, i
ry, Hisar L
Boxrlh\ﬁﬁbﬂ

The Member Secretary,

aryana State Pollutj
PaﬂChkula, ¢ Pollution Control Board,

. CCRegional Office, Hisar.

This test report relate only to the particular sample submitted for testing
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Report No.: 1532-1533
Dated 07" January, 2021
STP Code-HSR-STP-008

1, hereby, Certify that 1 Ramniwas Sharma as Board Analyst, duly appointed under sub
sectipn (2) of section 53 of water (Prevention.and Control of Pollution) Act, 1974 (6 of 1974)
received on the 30'" day of December, 2020 from Sh. Aparnesh Kumar, Sc 'B’ a sample of
liquid Domestic effluent of M/s 6 MLD STP PHED, Dhani Garan, Barwala, Hisar collected

on 30.12.2020 from Inlet and Outlet of STP for analysis. The Sample was in a condition fit for
analysis reported below:-

H.aryana State Pollution Control Board
Vikas Sadan Ist Floor Gurgaon

Tel-2332596

1 further certify that 1 have analysed the afore-mentioned sample from 30/12/2020 to
07/01/2021 and declare the result of analysis to be as follow:-

Sr. No. Parameters Result Method of Testing |
—— Inlet of STP | Outlet of STP I
T 1. | Colour Blackish Slight Greyish As per relevant i
2 | ad Mid B a(ret V) |
3. pH value 5.6 7.2 and Standard i
4, Suspended Solids mg/| 358 51 I;:atf;gzég;tgfe ‘
5. B.O.D. for 3 days at 27°C mg/I 110 22 il
6. |Cc.0.Dmg/l 324 108 water APHA(22™ !
7. Oil & Grease 12.0 ND edition)
8. Conductivity us/cm 2340 2240 '
9. Total Coliform, MPN/100 ml 410000 96000 ;
10. | Feca! Coliform, MPN/100ml 380000 48000 |
11. | Streptococci, MPN/100ml 64000 18000 f

. Container had its seals found intact in
BariT representative of the industry/u

Signed this on 07" January, 2021

poratory of the
‘tzlaaryana State Pollution Control Board

Vikas Sadan, Gurgaon

To

The Member Secretary

Haryana State pPollution Control Board

c-11, sec. 6, panchkula (Haryana)

order;

slip on the container had the signature of the

nit and the board representative.

l
Bo\afmaym
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Report No- 1225-1226
Dated: - 05.02.2021
Code- HSR-STP-008

i . i f section
I hereby, certify that I Dr. Rajesh Garhla » Board Analyst duly oppointed under fub section (3) o
53 of the Water ( Prevention and Control of Pollution) Act 1974 (06 of 1974) received on the 30® Day of
January 2021, From Dr. Sunil Sheoran, (SC-B

) a sample of Liquid Domestic Effluent of M/s 6 MLD STP
PHED, Barwala, (Dhani Garan), Banwala PHED No-2, lllsar. Collected on 29.01.21 from Inlet & Outlet of
STP for analysis. The sample was in a condition fit for analysis reported below—

I further centify that I have analyzed the above mentioned sample from 30.01.2021 to 05.02.2021 and
declare the result of analysis to be as follows: . )

Sr. | Parameters Result [nlet Result Qutlet Permissible | Test Method
No. Limit

1. | Sample Collected From Inlet of STP [ Outlet of STP -

2. | Appearance Blackish Light Greyish —

3. | Odour Foul Almost Odourless | —

4. | pll 8.1 7.5 5.0-9.0 APHA,4500-H+B
S. | Suspended Solids, mg/l 390.0 42.0 100.0 APHA,2540-D
6. | COD, mg/l 416.0 128.0 250.0 APHA,3500-B
7. BOD, mg/l 112.0 20.0 30.0 APHA 3500-B
8. | Oil & Grease,mp/l 12,0 4.0 10.0 APHA 52208
9. | Ammonieal Nitropen, mg| 56.0 14.0 50.0
10._| Total Coliform, M PN/100m! | 450000.0 82000.0 —
11. | Fecal Coliform MPN/100m] 170000.0 45000.0 .
12. | Streptococei, M PN/100mI 22000.0 5000.0 e
13. | Conductivity, us/cm 4610.0 3240.0 —_

The Conditions ol the seals, listening and container on receipt was as follows:
Container had its seal found intact

and in order,

slip on the container had the signature of the representative of the
industry and the Board,

Signed this, 05" February 2021,
Laboratory of the
Haryana State Pollution Contro} Board,

Bays No, B-7-8, Urban Estate-11, Hisar
Hisar Laboratory, Hisar

\
o Ddar ]
The Member Secr ",
Haryana State Pollution Controf Board,
Panchkula,
CC Reglonal Office, Hisar,

This test report relate only to the particular sample submilted for testing

/
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Report No- 138721388

Datalk: - 08,03, 200

Codo- HISRSTT 008

Uhereby, evntity ihat 1 b, Rajesh Garhia | Noand

Analyst duly appainted under sub section ( J) of section
3 ol the Warer ¢ Prevention and Contnol o Pallution) Act 1974 (06 of 1974) received on the 25+ Day of
Fehruary 20200, By De, Sunil Sheoran, (SC-IY)

sample of Liquld Domestie EMucnt of M/ 6 MLD STP
PHED, (Dhanl Garan), Barwala, Wisar, Collected oh 24.02.21 from Inlet & Outlet of STP for analysis, The
sample was in a condition (it for amlysis neported below—

1 funther centify that | have

analyzad the above mentioned sample from 25.02.2021 10 05.03.2021 and
dockane the result oranalysis 10 be as fllows:
i_"‘ """‘“‘""‘ Result Inlet Result Outlet Test Method
LS
| S:mp\LCnllcclﬂl From Inlet af ST Outlct of ST
2. ! Appearance Dlackish V. Light Brownish
|3 | Odour Foul Almost Odourless
4. |plt 84 K2 APHAA500-H-1
S. | Suspended Sollus, mp/l 450.0 48.0 APHA2540-D
6. | CON. mgn 392.0 144.0 APMIA3300-B
7.1 BOD, my/ 118.0 20.0 APIIA3500-RB
[ 8 | Ol & Grease, mo/l 10.0 3.0 APHA5220.8
9. | Ammonical Nitropen.mpl | 52,9 12.8
10. | Total Coliform. MPN/100mI 520000.0 80000.0
11. | Fecal Coliform MPN/100ml | 2%0000.0 32000.0
12. | Streptocncet, MPNN00OmI 32000.0 41500.0
13. | Conductizvity, us/em 5210.0 2860.0
The Conditions of ihe scals, listening and container on reccipt was as lollows:
Container had its seal found intact

and in order,

slip on the container had the signature of the fepresentative ul'the
industry and the Noard,

Signed this, 05* March 2021,
Laboratory of the

Haryana State Pollution Contro) BBoard,
Bays No. 7.8, Urban Iistate-11, lisar

’)
Hisar Laboratory, 1lisar
analyst
To ; )
The Member Scerelnry,
Haryana S1ate Pollution Contral nand,
Panchkuly,

CC Regional Office, Ilisar,

This test report relate only 1o the ranticular sumple submitted for testing
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Report No- 1477-1478
Dated: - 25.03.2021
Code- HSR-STP-008

I hereby, certify that I Dr, Rajesh Garhia y Board Analyst duly appointed lfndcr sub sccti'c'xln (3) of s\cctioln
53 of the Water ( Prevention and Control of Pollution) Act 1974 (06 of 1974) received on the 19™ Day of } llﬂ;) !
2021. By Dr. Sunil Sheoran, (SC-B) a sample of Liquid Domestic Effluent of M/s 6 MLD STP PHED,

(Dhani Garan), Barwala, Hisar. Collected on 18.03.21 from Inlet & Outlet of STP for analysis. The sample
was in a condition fit for analysis reported below—

I further certify that I have anal

yzed the above mentioned sample from 19.03.2021 to 25.03.2021 and
declare the result of analysis to be as fol

lows:
Sr. ‘ Parameters Result Result Test Method
No.
1. | Sample Collected From Inlct of STP Outlet of STP
2. | Appearance Blackish Greyish
3. | Odour Foul Mild
4. H 8.6 8.9 APHA 4500-H+B
3. | Suspended Solids, mg/l 418.0 128.0 APHA,2540-D
6. | COD, mg/l 368.0 264.0 APHA,3500-B
7. | BOD, mg/l 114.0 36.0 APHA,3500-B
8. | 0il & Grease, mg/l 9.0 4.0 APHA,5220-B
9. | Ammonical Nitrogen, mgl 48.6 18.3
10. | Total Coliform, MPN/100ml | 560000.0 150000.0
11. | Fecal Coliform MPN/100ml | 320000.0 64000.0
12. | Streptococci, MPN/100mI 48000.0 18000.0
13. | Conductivity, us/cm 5160.0 3480.0
| 14. | Flow, MLD 1.6 1.2
The Conditions of the scals, listening and container on receipt was as follows:
Container had its seal found intact and in order, s
industry and the Board.

lip on the container had the signature of the representative of the
Signed this, 25" March 2021.
Laboratory of the

Haryana State Pollution Control Board,

Bays No. B-7-8, Urban Estate-1, Hisar
Hisar Laboratory, Hisar

To

The Member Secretary,

Haryana State Pollution Control Board,
Panchkula,

CC Regional Office, Hisar,

This test report relate only 1o the particular sample submitted for testing
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'I,'(;,.':j ) =/ |IARYANA STATE POLLUTION CONTROL HOARD
L e C-11, SECTOR6, PANCIIKUIA .
- ',".25779-(0,73 E'm__:fl,!?{mll.'j’,‘,)",,':",|,‘.'):,6'2!|".‘:!"'..m,m! rv.!'t_"m,"’.{‘..:.!:“vl-' : :5):_‘(-"- '
Orilos o (1)

M

Whereas, Hon'ble National Green Tribunal (NGT) has issued dimections 1 ,(
impose the penalty on the non-complying polluting units and 1o lovy compensation on

. N
the Punciples “Polluter Pays” 1o 1ecover the Environment compensation for the 1/
restoration of the Envitonment damanges caused,

WA
Whereas, the Hon'ble NGT in the matter of Paryavaran Surksha Samili & Ors, Va
Union of India & Parveen Kakkar & Ors, Va MOEF & Ors. it was held that:

"11. Needless to- say that it will be open to the SPCBs/Committees and CPCB o take
coercive measure including recovery of compensation for the damage 1o the

environment on * Polluter Pays" as well as also 1o direel taking of such precautionary
measuie as may be,., "

Whereas in 63id  conference  of Chairman and  Member  Secretary  of
PCBs/Committees held on 18.03.2019 it was decided that SPCBs/PCCo may frame

their guidelines on environmental compensalion based on CPCB's report circulated in
the agenda of the

said meeting and to provide their inpuls environmental compensation
reporl.

» Whereas the matter regarding levy of compensation on the polluting units was
1

. w=-xamined by the technical commitlee of the Board which recommended that the report

e commilice of CPCB on methodology and guideline for assessing ina
environment compensation and ulilizing of the same as provided in the agenda nole of

the 63" conference of Chairman and Member Secretary of PCBs/Commiltees held on
! 18.03.2019.

Whereas, the Board has decided fo adopt the methodology suggesled by CPCB
for assessment, imposing, collection and ulilization environment compensalion from the
polluting unils in the stale of Haryana vide orders dated 20.04.2019.

Whereas, the Board constituted environment  assessment compensation
commiltee on 18.06.2020 1o asses

8 the environment compensation of the units found

operaling in violation of the provisions of the environmental acls.

o~ . o) Whereas, the Regional Officer, Hisnr vide his letter No. HSPCB/ IR12020/6569

T =""daled 19.03 ?.9?.0 informed that tho unit M/s 06 MLD PHED STP, Dhani Garan Road,
Barviala vias inspected on 14.10.2010 |, w.r1, team consliluted by Hon'ble NGT in the
m-’l:ler t;l ,9/\ No. 887 of 2019 filloy a8 Sukhwanti Vs Stale of Haryana. The sample of

outlet of STP g collecled ang parameter found exceeding the permissible limit, So,

the unit is liablg 1o Pay Environmen ation as per policy of the Board dated

of in-hous

al Compeng
20042019 and 201 2020 mpens

thrcn:f., the environment com
case of the unit Myy g MLD pPHED STP, Dhani Gay
held on ‘l‘fl.OO.?O?.O and after deliberations subr
compensation of Ry, 3 :
c '... e 5. 3,24,00 600/ (Rupens Theqg Crore Twenty Four Lakhs Ninty N
ousand Six Hundre Only) b levied on (he o A
environment by tischingin

unit for the damac
I AMago caused to the

' L) » .
b Undar D ) tho Cnvitonmentn) pallutants i 0XCORS i
prescribed under EP Rulay, 194 eess of the standards

Whereas, alter conaidr
et r'):l.xlm.mllnn of thy minulasy of tha meeling of the environment
55065 e |-!. ZNvironma| compensatioy of Ry, 3,24 ‘)0'000, ] ! ”",”
“our . " ; S L9000, - upees oo
Crore Twenly ,o d nhh.n Ninty Ning Thousang SICHUNred Only) i : (Rupees o
Mis 06 MLD PHED S1pp Dhanl 6; M Only) i levied on the u
caused by the unit for dischirging

mn Road, 1y
X VIOnmental pollutants in oxcoss of the
gtandards prescribed undor EP Rulyy, 1080, e e

pensalion assessment commiltee examined the

an Road, Barwala in its meeling
nilted ity report that environment

thy ¢
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M/s 06 MLD PHED STP, Dhari Garan Roa? Batrw al'=a . te:;by directey
Crore Twenty Four Lakhs Ninn, i

[ . 3,24,99,600/- (Rupees Three ' Nlne

:”iz?xss‘;ngssm Hundred Only) with the Haryana Stat% PB°"Ukt'°g Control Boarg N
Environment compensation within 15 days in INDUS]NINDBaOnOdmgitor.g' Panchky,

Saving Bank account No. 100053543757, IFSC Code t

O avoig funhe;
legal action.

Dated Panchkula the,

Ashok Kheterpg
13™ July, 2020

Chairman, HSPCR
Dated: (3 (o722

A copy of the above is forwarded to the following for information apg
necessary action please:

1. M/s 06 MLD PHED STP, Dhani Garan Road, Barwala.
2. PS to Chairman HSPCB.

Endst. No. HSPCBIPCI2020/ 73%-83

3. PAto Member Secretary, HSPCB.
({f\r'\S 4. Sr. Accounts Officer, HSPCB.
'5\(}’\ L5~ Regional Officer, Hisar, HSPCB.

Sr. Environmental Engineer-l ("9
For Chairmai.
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118 CWP-19755.202
PUBLIC HEALTH ENGINEERING
V

CENTRAL POLLUTION CONTROL BOARD AND ORS

Present : Mr. Aman Bahri, Ad

dL.AG, Haryana
for the Petitioner,

Mr. Ankur Mittal, Advocate 4
for respondent Nos. 2 and 3

Notice of motion for 08.12.2020.

At this stage, Mr. Ankur Mittal, Advocate, accepts notice on

behalf of respondent Nos. 2 and 3, A complete copy of paper book has

already been supplied to him,

The operation and effect of the impugned order dated

13.07.2020 (Annexure P-14) shall remain stayed till the next date of

hearing.
(JITENDRA CHAUHAN) (VIVEK PURI)
JUDGE JUDGE
19.11.2020
Jyoti-ll
(\[.\/
|74 A 1
L
Oyl
Jron
l?gmm 251

l1est 1o the accuracy and
°9nty of INs document
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Ihe Additiona] ¢ hicl'Sccrcuu'_\' lo Government Haryana,
Public Healyy Linginecring Department,
: 'l"n
" The Enginece-in-Chief; 14
Public Tlealuy Lingineering Department.
Panchkula. |

arvana,

Memo No, 14/] S6/2020-4P[
Dated Chandigarh, the 25.02.2021
: . ) s) listed
Subject:-  OA No. 8872019 (Sukhwanti versus State of Haryana and others)
. before Hon’ble National Green Tribunal.

<<<L)>>>

Rcl'ercnée-your memo No. 13071-PHE/Urban dated 15.02.2021 on the subject
- noted above,

-

Pleasc find enclosed herewith the relevant noting

comply the dircction of W/ACSPHE in letter & 8pirit / toto

portion with the direction (o
betore 28.02.2021.

and send the actiop taken report

I

This may}hc treated as Most Urgent,

| t
§Y Sup l( {’ﬂdj

- erinten(lcnt, Publj
tor Additiong] Chie

Public Hey|tp, g,
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A Noo 88722009 (Sukhwanti versus State of ”llryunir &"'

others !
s) listed before Hon'ble National Green Tribunal.

“FUE O3)

e tacts ol the case may be seen at NI/13 ates

-14. This casc rel
to accord necessary sanction ol Rs.3.23 Crore lor aking e payment of
oard under Head -

YO 1 : 0y \ .
penaliy imposed by Harvana State: Pollution Control B
y higher

Urban Sew. (1215-02-101-94-51216), Accordingly. case was put up t
authoritics. W/ACSPHI has ordered that (NP/14): -

“Hon'ble High Court has stayed the

order please verify and

re-submit™.
1’ble Punjab and

In this regard, it was submitted that the Hor
d 16.12.2020

Harvana High Court has given stay order in the matter till date

(F/B).
Accordingly, case was put up 10 W/ACSPHE for orders in
reference the previous order at NP/14. This case was marked to Advocalc

General. I-lar_(’nnn (or its advice by W/ACSPHE in reference the proposal at

NP/,

Advocate General. Haryana has tendered its advice at NP/18-19

The copy of the same Was gent to FIC with the request to send the proposal
JUDC

accordingly toit.
Now vide PUC EIC has intimated that Regional Oflicer |
stonal Lhcer has

itimated  that the compelent authority has decided 2
3 that the Envir

“nvironment

('ull‘]'L'll.lil[i(IIl ()l. l{.\'. 3..—’ ()) (i()()"' IO hu ILVi : l
) I' L A ! on th nl ove ¢ ‘L C S)

lUl UIL dll“'il:L d

pollutints in excess ol the standards preseribed in the [P R
c . o

2 Rule, 1986

+ P80 and

orders in this regard has been issued vide Endst. No, HSPC ]
) S S .'l X (),
dated 13.07.2020. C20200779.33

Sh. Lokesh Singal, Sr it
gal. S Additional Advocate
vide dated 02.10.2020 Tas given the apinion Sedenenal, Hayrvang
as undey:. g S
(i) \ppu“ e Authoriy l
ALl Illlill(ILl Seetio

28 0 e W;

S
. {ul\
LI PD
AT
i
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befoe b”:t'“r(\}ncj-lp (¢) of the NGT specifically pro¥i @E’Jb’ﬁo,
under sectj ﬁl against the direction issucd by 'tl@w-;r(
can e ction 33-A of'the Water Act, order dated 13.07.2020
A be challenged before the NGT by filing ¢ el inder
Section 16 of the NGT Act, 2010, Ju l

don 09.10.202{0

[he Honble National Green Tribunal has ordere
which is reproduced below:-
vith the Smtc' pCB

rcsponsibillty to
pHED within one
to proceed with
already been
ver the

_ “Let the compensation be deposited v
lor restoration of the environment. The
deposit the amount will be of the ACS,
month, [t will be-open to the State PCB
the prosecution. for which sanction has
obtained. It will be open to the department t0 recover
amount ol damages from the concerned erring olll_cel's

and also to take departmental action for serious

violations of environmenial norms. Further, remedial__
action may now be tken which may be monitored DY

ACSPHE. The STP must meet standards, including those of i
fecal colitorm. There should be plan for utilization of treated
sewage for non-potable purposc. [1'such usc is to be by Rajiv
Gandhi Thermal Power Plant, the timeline should not exceed
six months. List tor further consideration on 03.02.2021.7 |

The matter was taken up with National Green Tribunal New

Delhi on 22.10.2020 by Sh. Sanjeev Kumar Tyagi, EE. PHED No.1. Hisar s
per advice of AAG. Harvana but no (ruitful purpose uchieved in filine uin

appeal before the National Green Tribunal.
The matter was laken up with Sh. Anil Grover /\ddilitnil
# 4 Rt

Advocate General. Haryana? Supreme Court of India. New Delhi and ,['
letier dated 22.10.2020. he has given the opinion that order dated 13.07.2 )73
. , o ‘ 2.07.2020

be challenged invoking wril jurisdiction by tiling Civil Wrip p i !
: A ’ = elition before
punjab and Harvana High Courtar Chandigarh qy ‘ ()l:L

L}

Nu. $929:2020 (MS R Industries) the Honble [fjaly ¢
gh Court has apyngee
> aranted

interim pl'ulccliu;l vide order dated 01,07.2020

The department file an .
| ent file an appea] (Cwp No. 19755 o1 »

. b 'y . h 0 y H . N ( -

said case in the Ton'ble Punjyb 4y Harvang 11 hC 20200 1 the

s arder duted 13 0 %0 Sl Court, Ciynens

e onder duted 13 07,2024 ur”‘\ll‘L“ J”d ol i (“Il“d‘g:“'h LRI
colr H e )
Uhis Lrinte the w1

‘our ollice N RN and gy

same was alsoinlormed vide

14, li(\:l)"n i
X).. e
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' the same gyge that “Earlier gty d : .-
FECOVErY proceedt ' . Uy order stands modified and further
. ; Cings shall vemaijn stayed subject to the deposit of 30% ol
\L. COVIrOnmeng tompensation. Accordingly, undersigned is of the
opion that the appropriate dcuswn be taken in this regard so as 10

avoid : .
dany further Proceedings against the department”.

This case has been fixed for hearing on 26.02.2021.
M c————“/
LIC hias requested w accord sanction of Rs. 1.62.49.800/~ (1.c.

30% of the compensation announced by HSPCB vide order dated 13.07.2020)

under Head - Urban Sew . [4215-02-101-94-3 1-16].

i fn this regard. it is submiued that the necessary sanction of

o /: ,l Rs. 1.62.49.800/(i.e. 30% of the compensation announced by HSPCB vide

) | order dated 13.07.2020) under Head — Urban Sew.[4215-02-101-94-51-16] is
to be accorded in the matier. 1f agreed. case may be sent 10 WYACSPHE tor

- - approval e accord above necessary sanciion in the matter.
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OFF1c): OF 111y 1.
PUBLIC s ‘”H:I:xuc(rr I ENG:
| ICHEAL NN 1 PN
I PINNO2 g AR
H:u‘y'm'l State porp
LYana Sy, ilujoy, Coy '
C-11. SCC'”I'-G. l’:lnchlmlu. ! Doy
Memo Ng, T )'Nu.d
Sub: YA No 887/2019 (¢
o V19 (Sukpyy Vs State o1, itn; ) listed fy
Nation.) Cirens b Vs Siare O Haryang & Ors.) ligte before
Ker: Your Office Order Inds No l.ISI’CB/I’C/.?()Z()/77‘)-83 dated 13.07.202¢.
Under the Aulhorily of Additiong) Chier Seeretary ¢ Govt. of | lary
Healh Engine

‘i, Pubje
cring Dcpnrlmcm, Changj

garh Memo No, 14/156/202{)-4[’1 Id
2502200 & incomph’a

nee of yoyr office J¢
li:}]n\ving Demang Draft of 509, of tot

Cowrt or Punjab & Haryan

ated Ch:mdig;uh, The

tter under referenee kindly fing enclosed herewih the

al 'cnmpcns:uion of Rs, 3.24,99.600).

a, Chandig:nrh Order dyjeq 15.01.202] for favoyr of inforination &
lurther necessary action please,

as per Hon'h)e Iigh

l. Demang Draft No, 582139 dateq 31.03.2024 Rs. 1,54,99. 001,
2. Demand Draft No, 582040 dateg 30.03.202

Rs. 7.5”.8”“/—
———L20.800/-
Total

Rs. 1,62,49,80,.

.

DA/2 ro. Demand Draft in Original ' - EXECUT VI m\'ﬁ”‘”””\'
Endst.No. LAy _ 70 di: ;/;../}(.,,‘, ]':

A copy of above js forwarded 1o the followin

8 lor informayjgy, & furthe
action please: )

r ”L‘CC:{.‘HH’.‘.
V7. Engincer-In-Chicr, | Lyrygp,, Public [
Memo  No, lGJ.’ZS-PHI-ID/Urb.:m
Supcrinwnding Engineer, pppz ('lrl:."!."
2. The Supcrinlcmh’ng Ingineer, PHI: ¢
dated 02.03.2027.
3. Regional Officer, Ilaryyng State Pollygiog, Contryl py,,
!Zr;l:'llc-ll. Hisar w.r.1 hig letier N, HSPCB/

alth I-.'nginccring
dated 25.()2.'_’()2
Hisar,

rele Hisar wort hi

I)cp;lrlmcu(, !':uttr.‘lx!.l'l:.

.'u!drc:.‘x'ud

- ard, B, No. B-74 rh
020978 e | "

DAPhotocopy or 2 No, Detand Diafy



17

A mmex‘fwu, -— 6

[ RN B U Ay e, e - Pl ~ A~ . :
ATANA STATE FOLLUTION CONTR QL 80480 SANCH.SUL

N
I3
- — LR -

=S

3 Sevan Lakihy Filty Theusand Biait Hundiad Caly e

o == e ' -

x b ) .

3 IR TE0200.00

2 I &I ! it ans

R AROUNT BELOW 75087 O v,
Lt | . N f
D - \ L

TR LV B
! . RULA-

L
1}
1
e
o
()}
(]
(]
(]
(]
]
[N )
o]
(2
o
-]
fo]
0
B2}
i
_—

ST Key. QOHEOQ 3T : .
> A= Sr. No. 787533 31+ fofz 2 [a]z |1
DRAET 0

( ¥ v <
A G

e
T oo o

. . CRORDZY

- . 134832700 G
=
e = -
UNT ST Ay s )MJu_ e N\ &
= iTaANes .
UNT SELCW 1243300400 WIEET VAL RS0SED i
! SUIVEL ,
)
A ‘-/ Aﬁ
- /- L
© Lo ._ﬂ wiss ¥ -
. - —. i ! 1 PR 1 ./..l-..r,;.
e { , . |
-V LD B ~ N N
B 2N S M
. ’n‘
S t - . B
R Sid VP
IR el S | i




|8

| Annerine
HARYANA sg/::E POLLUTION CONTROL, BOARD pTHS

. ! S.cclor-s, Panchkula

Z h = 0172- 57187073, oy o, 2501209 he ! 2 bLI o

Z CIRAGEET ot

Hq’cv site: hapeb gov.in \ ugvb"}.}

1"‘ AF '
Approval for Prosecuion I Eshf-f;i Gy Do ¢
Ro (HR)

artment, PHED STP, Dhani Garan, 2sléan

arvala (06 MLD) is 5 ) 1
* \nereas, the Regional Officer, Hisar has reported that the yni '/
1 SPCB & CPCB on dalod 14.10.2019, Durng ins o Inspected by the toam of Spy
w3, e

: ing inspection, it was found that STP was not function; .
ey as per Analysis Report paramglcls are exceeding the prescribed limits, which is gros:nvcigmgg d
’ r\Water (Prevention and Control of Pollution) Act, 1974, o

wnereas, Regional Officer, Hisar Region of the Bo
£$PC3 BDR/2020'6532 dated 16.03.2020 to accord the approva
z~onment Court under section 43144 & 48 for violation of s
=~senod area incharge, against the above said unit
‘r;s:::s ble for its day to day activities, for the above said violations committed by the unit;

\Whereas, the Board vide resolution No. 150.11(S) has authorized Concerned Area Incharge to file
sasecution case against such units and their responsible persons which violates the provisions of Water
zventon & Control of Pollution) Act, 1974 subject to the approval of the Chairman of the Board;

Whereas, fact of the case and recommendation of Regional Officer, Hisar has been examined and it has

s221 found that the unit has commilted the offence under section 43/44 & 48 for violation of section 24/25 of
W.z2r (Prevention and Control of Pollution) Act, 1974 as mentioned above. Further, the present concerned area
rsharge is Sh. Apamesh, Scientist. B.

Therefore, in view of above and in exercise of the powers delcgated by the Board vide Board's resolution
%2.180.11 (S), I, Ashok Kheterpal, Chairman, Haryana Stale Pollution Control Board being Competent Authority,
*eety accord the approval lo Sh. Apamesh, Scientist B, Regional Office, HSPCB, Hisar Region, the concerned
#zaincharge lo file prosecution case on behalf of the Board in Special Environment Court, Kurukshetra under
$202n 23134 read with 48 for violation of section 24/25 of Water Act, 1874 as mentioned above, against the
2wz s3d unit Mis Public Health Engineering Department, PHED STP, Dhani Garan, Barwala (06 MLD) and its
owing Directors/Partners/Proprictor and other persons responsible for s day to day activities:-

\hereas, Ms Public Health Engineering Dep

eadsd Treatment Plant.

ard has recommended vide his lelter no,
| for filing the prosecution case in the Special
cclion 24725 of Water Act, 1974 through the
and its Directors/Partners/Proprietor and other persons

’
-
-

1. Sh. Sanjeev Tyagi, Exccutive Engincer, PHED, Division No. 02, Barwala, Hisar.
4 2. Sh, Balwant Poonia, Sub Divisional Engineer, PHED Sub Division, Barwala, Hisar.
wre 3. Sh, Hiteshwar, JEE, PHED Division, Barwala, Hisar. .
'I 4. Ws Bansal Construction Co., FF-19, Omexe Gurgaon Mall, C-Block, Fazilpur Chowk, Sohna
Road, Gurugram through its partners. .
5. Sh, Jilendeg Bansal, ElJ=F-19, Omexe Gurgaon Mall, C-Block, Fazilpur Chowk, Sohna Road,
Gurugram, .
6. Sh, Ealit Bansal, FF-19, Omexe Gurgaon Mall, C-Block, Fazilpur Chowk, Sohna Road,
Gurugram,
‘edpy Ashok Kheterpal
o Jun: czh:zu(:a' . Chairman
st o, HSPCBIPCI2020/ “av o Dated: |6 -0 £ -l ©
ASP.M the above is forwarded to the following for information and further ncccs_s?r)r;’-‘ﬂf:ﬁ; 1 further
he Regional Officer, Haryana State Pollution Control Board, Hisar for in rt:sm.c- o Coplance
Fecessary action w.r.. his lelter no. 6532 dated 16.03.2020. He i directed o ensuro e 76 °
O comprehensive policy/procedure issued by Head Office for filing prpSCC:#’CO“ﬁbove <aid unit & s
ensure that the concemed officer shall file prosecution in;cl ;93'"5' )
responsiblo s in the Special Environment Court, Kurukshetra. mofiance and
! 2 sh APamesphc,[?cri‘emi:t ?3. gegional Office, HSPCB, Hisar Region for immediate com?
.‘ epont,
3 The District Attomey, Haryana State Pollution Control Board, Panchkula.
A_d - ~
' ' Sr. Environmontal Engineer-ll (HO}p~
N

Ear Chairman
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Action piap, Subm

e — ——
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upgradation/improveme

itted by PHED-02, Hisar concerned to
nt of 6.00 MLD STP, Dhani Garan, Barwala (Hisar)-

]

5. | Name of Works

————|

Ly

——

Reduction?f colifoam

Action taken by PHED No. 2

Work Complition

Date =

up to d Additional Chlorination 30.04.2021
| UP.10 desired level | system will-be installed R
BOD; , COD and other | 1. Additional Bio-media | 30.04.2021
parameters up to Pouring
desired level 2. De-siltation of reactors
3. Re-installation of
Blocked diffusers
4. Other repairing works
as per requirements.
3. Utilization of treated Construction of R.C.C. 28.02.2022

sewage for non potable
purpose.

storage tank with 3.50 KM
long HDPE Pipe Line.
(ponding system). Work has
been allotted to M/S SFA & -
Associates, Surya Crown
Plaza Hotel, New Delhi vide
allotment No. 2114-19

dated 10/02/2021.

4. Adoption of Tertiary
Treatment System
regarding upgradation
of 6.00 MLD STP,
Barwala

Construction of Rapid Sand
filtration with advance
chlorination system for
reduction of parameters up
desired level as requirement
of thermal power plants,
DNIT of Rs. 630.00 Lacs has
been approved by the
Government vide letter No.
75675-76-PHED-Urban

Date:- 09/04/2021
Place:- Hisar.

dated 23/07/2019.

.| approved and

DNIT has been

tender will be
floating soon.
Thereafter, work
will be started.
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PULLIC BE ALy ENGE EXECUTIVE ENGINEER

INLERING DIVISION NO.II HISAR

Z;:ls SF.-} & Associmcs, : J |
A 0(‘)m No. 251, Karan Palace behinil
:\'m y:]\) Crown Plyzy Hotel,

New Delhi, Phone No, 91-11-26

Mob No. 91-997(3.73339 a0

Memo No. Dated

Tender 1D No.2020 IRY-152605-1 for the work: Barwala Town: Estimate for
Providing & laying HDPE rising main for treated effluent from cxisting STP to proposed
poml District Hisar. “Construction of RCC collecting tank, brick masonry, pump
chamber, C.C. Road, excavation of pond, construction of brick masonry, boundary wall,
taying of HDPE rising main from STP to pond providing and iristallation of pumping

machinery with all accessories and all other works contingent thereto™.
App. Cost Rs.539.13 lacs

Agrcement Antount Rs.5,18,23,828/-

“

Ref: YourBid dated 28:12.2020 & Negotiation held on 08.01.2021.

2author] - rigi_ﬁcéfrﬁﬁ-é_hief, Haryana, Public Health Enginecring
Department, Panchkula Memo No;8860-6 l-PHE‘D/Urb ,giﬁted'2'9_'.0.lv.‘202;l_' received vide Superintending
Ingincer, Public Health‘Engg. Circle, Hisar Endst. N01596-97dn’tcd02022021, approval for and on

behalf of Governor of Haryana to the acceptance of your above m"cnl'ibn'e'd,’t'c'_i'ldcr, on following rates,

terms and conditions are hereby conveyed as undér:-

Rates: . ; i .
[ AITHSR ftems . _ - @ 3.89 % below ceiling rates (premium of 22.11,2011)

; _ (Three Point Eighty Ninc Percent below Ceiling Rales)

i HSR items Cost as per DNIT Rs.5,01,52,682/-

| Premium 3.89% below amount_(-) Rs. ’l‘)’SOI‘)]f)/

i Net amount of HSK items Rs.4 82‘0] '.hF/'
Non-Schedule Ttems:

i Sr. | Description : i 1 . ———

| ,\':;. Qly ﬁ'}“ﬁ) Unit [ Amount
T [ KSIiem . E—

{7 | Supply, Ercction of installation & commissioning of .|

! non clog scwge submersible pumping sct along fmh ==

all ggeessoriss as per sile tequircnient in all respect

| compllete dzscription as per MS item No. | of tpproved
\ NIT
|

I No. 10450 Lpm, 35 mitr head 135.00 BHP

.
| No. 7.09,785.00

1
] 2No. 4200 Lpm, 35 mir hexd 55,00 BHP T 2]
2

e
P 12K0.2100 Lpin 33 mur head 27,50 prjp———————o

S
C.00,005759 1

2 Supply crection, testing ang )
’ M - comumission:
g clectrical LT pancl board r.:blicalt(; fi issioning of [——— |
E— om |6 SWG |
i !

0



CRCA sheer &y

100X 90 e 1o ety

NS. item ¥a, 5

Tan, 3or | No, 10450
K e PR, 35 mir head & 3
No. Lot S x.m. N2ad Main switch 125 Am-p2
b) '0| IR TN -'\BB

: 100 "
VAR Lavpaygyy oS

18¢ 0 0 500 valt | No,
') Amp meter 160x100

,; E!.—\t LAPP AL ) mlf rang 0 1o 100 Amp 2 No,
) TG 52 Ngy. ean:
A S a . (RN \.\LL?\PPAIL&T)
\! %}\ \q.\\-)s_ :\.' ASS 2 No. o approved male
: psf) _, = Nt approved make (control MCBSP 6 am

'Y Mser vater sar delta (L&T) §i
. 5 slet sk <T) Simens ABD
\ H) Capacity suitable capacity - 2 Nos, )

\ 1) indicating Lamp- Sne Set
l} Change aver swilely 125 Amyp -1 No.
K) Metor protection relay-MBR 2.5 -5 A and all

t\:l:tv:d componets as per suitable capacity & as per
SIte requirement

—— -

&

: N
l.\r' \la\
T A A u‘:d “.' . 0
fmmc WOIN ang ¢ F N
O

(")

Suppl_y erection, tusting and commissioning of 3 Ton
sapacity G@w type chain pully for lifting pumping
machinery including all enquired material as per site

i complete in all respect complete description as per
N.S. item No.3 of approved NIT. : ‘

[

1,95,000/- | No.

1,95,000.00

4=

Provision for CI pipe for fiting / Vilve / NRV/ for
Pumping Machinery for suitable size and capacity
complete description as per N.S. item No.3 of
approved NIT.

3,50,000/- | Job

3,50,000.00

-

Rising Maic

[}

Provision for Sluice valves PN 1.6 IVC/ VAG m.akc
completc in all respect.Supplying, fixing, jointing,
testing & commissioning of DI sluice valves resilicnt
sheet PN 1/6 as per DNIT spcciﬁcnh’pn on the .
pumping, 'nmchincr;.- & head wors including: cost (:f *
jointing material (IVC/VAC make)' c_omplcte in all
respect (600mm i/d) complete description as per NS,
| item No.3 of approved NIT.

1,85,000/- | * No.

1,85,000.00

| positi Adr v d as cofirming to IS
{ position DI Air valve sofl seate
1 ‘1’4845 includiog jointing aterial surface charpbcr box
i compele in all respect (80mm ) Make - Kirloskar ,
| Brother IVC, VAG elc.

i

6 | Providing , lowering, laying alignig & fixing in [ 2

42800/- Nos.
Each

5 Proiding and fixing by Hydraunt inc_:ludi.n'g valve clc, 4
complete in ali repect complete description as per NS,
item No.7 of approved NIT.
8 Provision for Providng and fixing flow meltter with 5
clectrinic dis play on delivery piipe in § No. pumps
inside chamber as per sile requirement and suitable
size/dia coroplete in all respect complete description as
per N.&ilem No.8 of epproved NIT,

>

N.5 Items Total Amount
-t

.

! Graud Total ;
R

r Time limit
|' Date of commencement

. v | Approximate DNIT Amount
' Apreement Amount

12 Mol

6

Each

32,500~ | Nos

0,000~ | Nos.

85,600,00 |

1,30,000.00

3,00,000.00

[ ———

—
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ic Health Enginccrih'g'si:b'Diw'sian,
period.  Your contractual

~t Sub Divisional Engineer publ

' X i « within stipulatcd
ganvala fC 125 e work in land so as lo complete it wnUu_n stip v
cation and Jelailed Contract Agrecment Is un cr

ations conciud2 with the issuance of this communi
3 office to sign the Contract Agrecment on

preparation in tiz office. You are 2150 requested to attend this
vzent shall be made without signing the Cont
curity amounting {0 Its.

ract Agreement.
15,12,932/- within ten days of

any WOrking day. 25 10 pa
You are aiso required to deposit balance 5¢

jssue of this letter.

: Condition:-

s

—rh N ¢ nara

ad 1. All the cuttings and corrections be got attested l;y the Engll:fc(:::;l;cul:grg;;ninistmtively approved
b Qv H a1 L) o 7 ’ lot CXCCC ‘ : K
: The expenditure against the above work shall 1 ! o estimate is requircd, the

estimate and funds sanctioned for the work. In case revised approva

same will be obtained well in time.

speci f Head
No change in specifications and scope 0 ut »Pcélﬁc approval o :

f work shall be made witho

D)

Office. . :
& The constructional, structural design and druwings shall be approved by the concernied
serintending Engi b ing the work in hand.
Superintending Engineer before taking the et the work be

The time limit is restricted of 12 (Twelve) months and it should be ensured to

completed within the time limit. : s, . ,
6. The work shall be carried out strictly as per dctailpd-s_pcciﬁgqu_gr,xs}pcnuon.cd in the DNIT nqd
no change in specifications and scope of work shall be made without specific approval of this

office.
1 The Quantitics provided and calculated in the D
Charge.
§.  The detailed estimate of the work shall be sub

Sanction. .
Y. The physical scope of the work taken in DNIT “should not be covered in any other

administratively approved estimate under any programme.
10.  The sanction under Rule 9.5.1 of PWD code be taken from the competent autiiority before taking
the work in hand. .
i1, The total cost of this work is restricted to Rs.5,18,23,828/- ( Rs. Five Crore Eightecn Lacs Twenty
Three Thousand Eight Hundred Twenty Eight only) for this complete scope of work as per DNIT.
[ - 12 All the material shall be personally inspected by Exccutive Engincer, Public Health Engineering
{ Division No. 2 Hisar and inspection note issucd thereof to ensure that they meet the required
\

"

NIT shall be the rcsponsibilit.y of the Enginecr-in-

mitted to this office within two months for Technical

) :speciﬁca'tionslglandmds before their iusmldlclion at site by the contractual agency.
13 The E;n;_;xqccr—m-C}lm:gc will adopt the 3' party inspection. The 3! party would inspect the work
_— during its ex;cuuon to cnsure the construction of work as per specification/ agrecment. The
e y %szc:é:;:‘:l an ! 5‘"3'1’]1"' dtcs:jmg chargt;sdwﬂl be borpe by the Department.
v 2, ove rafes include the cost-of design, lowering of sub soil water. ile i i
> %calnllon. any royalties ctc. for the above said work. L L
5. ie correctness of Ground Levels & Bed Levels of isting pipe li i
) ;ﬁgonsibility of Engincersin-Chiargs proposed/existing pipe line/structure is the
) 9, sha
w\po:/lz:'s.s; n@,(;)c:c/o s:wll l;f:ldcduclcd fron} the bills of contractor/agency by Exccutive Engineer
. ik, :lr.. raf:t\.x ??ur act and will be deposited with Secretary, Haryana Building
o . . Compliuu:;c olfor;;m:i/::: t::rifl\g;;lf.}rc Board through demand drafi payable at Chandigarh
' ] -in-Chief, i " T '
Panchkula Memo No, 73253_733254,“[’][32%&;::,‘] (:;u(l))gczo;lcdlm Engl_nccrmg Department
.08.2017 the deduction @ of 2% (i.c 1%

CGST+1%SGST) on all
. all e indivi
mandatory by the DbCy's, wdividual contract valuing more than Rs. 2.50 Lacs will be

}B H1 l st a ¢ d {4}

Engincering De

© partment, Panclu);

following deductions v iukula Memo No. 12227-12

) . will also he . 12227-12297-PHE/P e
i) Perlormiance sccurily (ll‘: .!4:250 be made from the contractor;- & caled 130022015 the

defect liabilite re: V% deposited /de X )
i R‘::'lcc;lli:;;]b:,l:;, ln:/nud of Gt )'-.[a:r Meducted from the apency will be refunded after expiry of
ney/ sccurity deposit: ra et
the puyment of final biuy €Posit:- one half of )¢ security deposit will be released/refunded
- cd/reiunded on

; fi . Ul of the work; )
K o alter expiry of defect liability l’crio:] o';ffng‘;’c"lhw half wiill be relcased/refunded ONE YE 1t
dr. s Ak 5

—————.
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phedefect liability pezic i for o3y Work wili be ONE YEAR from the date of the payment of the

jinal icl,
Allother conditior:: =z -7 &rproved DNIT.

/%
EXECUTIVE ENGINEER

)

Endst. o, 5 — (e :
e \ l 2N Dated l o~ 1_'— 2,’

sEne srslaadll od - B/ Slmmese | . . . .
A copy U the aben s s Tunvarded 10 the followings for information:- g
ngineering Circle, Hisar with reference to his En' st.

. Superimanding Engineer, Public Health |
No 159697 dated 02.02.2021.
2. Sub Disisioral Engincer, Public Health Engineering Sub Division, Barwala for information and

copy of upproved DNIT is also enclosed herewith,
3, 1.?'}'153-?1\:&\ Accounts Olticer, Public Health Engineering Division No.2 Hisar.
\ -AVAPCOS, Lid. SCO No. 826, Ind Floor NAC, Mani Majra, Chandigarh.
#3. Copy for contract agreement Public Health Engincering Division No.2 Hisar.

DA/For Sr. No.2 ; EXE(;U’L[VF ENGINEER
| j@’/

N
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- ooy
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o
g o PO TIVE Y,
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Subject: -

wits ALY H ENGINECRI)

Jers No 13-5 S
N - 92Clor . 2
"h 0—’2.‘5&1(‘7" ‘ Fa X P

{COE MT

{ I el AL
: -l:cf:A'RTm:N I, HARY MA
CALL=HEAT] PR S P2 g
T2 1 Fav 0172.2580337 ¢ oy .
SN Tel, Free e 320 .

80%-120.5322

232ie Wiz nrynie ge r
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The Enoineer.: . EVTANE F i.’. V12
o - ERSinEErIn-Chiel, Haryana, = e
rubic Hoaith Engineering

Depunmer,
Panchkula I

The Superintending Engineer, \ ;5\7‘\(’\/) o P ;7
- Public Health Engineering Circle, ~7. _‘/
Hisai. ' 5

Meme o 7] 54795- 7L - preEDs Urban dated: - A3 7. oty
/ e
DNIT for the work:- Estimate for upgradation & commissioning 6 MLD
STP for Barwala Towp. "Upgradation of Sewage Treatment Plant (STP)

ol & WLD capacity based on Moving Bed Bio Reactor (LBBR)

Technology located at Dhani Garan Road at Barwala Town to 2.00 LD |
capacity with Tertiary Treatment.” '

Rs. 630.00 Lzcs !

Refsrence your memo Mo. 5430 dzted 01.05.201C on tne' s
nol\-¢ above .
Tiwe approval of Enginear-in-Chief, Haryana to the NIT amounting to Y
Rs 63U C0 lzcs (Rs. Six Crore and Thirty lacs only) for the above cited viork is f
herzby conveyed subject to the financial regulariiies and following conditions:- ‘
COIDITIONS. -

1 4ll the cuttings and corrections be gol zatiesied by ihe Enginser-in-
Charge velore upload on wepsite for e-tendearing.

z e sspzndilure  aganst the  work snzli nol exceed over tns
administratively approved eslim'a:‘:: and funds sancticned for the work.

4 fne concerned Superintending Engineer shall approve the

conotructionzl and Structural design & drawings, X-Section before

1zking the: work in hand.

] 4. Tre time imit is 1B-(Eighteen) months for construclion and 120 month

11 0% after completion of successful trial run.
5 Mo chznge in specifications and scope of work shall be made vithout
“g.zcific approval of this office.
The quentities provided and calculaled in the NIT snail be
responsibiity of the Engineer-in-Charge.
. The physical scope of work 1aken in NIT should not be coverasd in 2ny
olher administratively approved estimate under any programme
4. The detsiicd estimate of the work shall be submitted within 1o months
tu s office for oblaining its technical sancticn
The sarcuen under rule 955 of PWD code pe taken from 7
compeient sulhority before taking e work in hand
10 T Cnaw.ceran-Charge  will adopt the 3%
IncpGelion
Ospattmetil

1T The comrecipags of the Ground Le
ennling o

(2]

the

~

<

1<

. parly inspecton The
and sample testing charges will be pome by the

vel and Bed Level of the pron

zwierl slruclure mentiored | P - =
< n ‘he NIT = : nelh
Engineet-n-Charge 1s the respcnsibi

TR

e

e

ey
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PUBLIC HEALTH ENgingemr - T AT

I .o

Bays Me 43 NG.BEP/R
72 25: L fJ"a. SECIO-‘ - ’-‘ Pan:h‘“;a - 13’

"€361672 | Fax. 01 "2,

A 72-2560237 | Website:

)

I |

Ph. gy, e ' : .f-;._.l:‘q_”; f

s - B v.ni: ‘" et g
HK Toll Free 1 1000-180-5038 l'!:.hr'y.n,..n ﬂéh ’,m o

LA [
= Coniractor is required lo verif; the Water Table, bear 1 capacily r]l 3
and olher Geo Physical condiichs before tender - and no || "' [
subsequent payments of design, dewatering/lowering of . 5soil water. I 4,
pile foundaticn, price escalation, any royallies etc. will be :adr:on thls - ~—
acconinl. :

W

provision contained in (Gazzelte nolification of Government o.f_ India
(Legislative department) dated 19.09.2013 litled as "the 2rohibition of
‘ employment as manual scavengers and their rehabilitatior: Act 2013. |
14 All safely gears.required for all we.ks relaled to every con ~onenlts of z

sewerage .system viill be provided by agency wilhin the ¢ ofted rales.
Mo extra will be paid on this Act.

13.The contractor/ agency vill be responsible for compliz: e of all the’ o '(
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Executive Engir == A(U), . it § _
For . Engineer-in-Ch.=" —aryana, |* 1
' \LPHED, Panchkul: \,,, L )
{ . 0|. ! R !|3L°‘ . :
‘ ~e - To CHD (U) for information and necessary action. . . uﬂh |

v -
e 0 S m—— S

e

i
Ho|
' Voo
! ) i l‘
| .
EnR
" ool
| 3
' A
. ] !
. l
1 ! @ : ! }
¢ 0/0 Superintending Enginecr, P.H.Engg.Circle, H:sar. t‘ . ‘.
i . AR
. P o l |
’; Endst.No. [ 086d ""{,3 -PH/dt: 4’3 =t |- '; l
' | : : T IR
i,’ A copy of above is forwarded to tie jollowing for inform:ation
. Jnecessary action.
- i. The Executive Engineer,P.F.Engg. Div.No 2, Misar. -
& Circle Head Draftsmen. O/0 P H.E.Circle, Hiser.
!

NS
. A%
DAl T ( Cre SN :9 Superintendent
0/0  Superintending Engineer
P.H.Engg.Circiz, Fi

AT



